Open Court

CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD
BENCH, ALLAHABAD

(This the 01" Day of June, 201 7)

Hon’ble Mr. Justice Dinesh Gupta -JM
Hon’ble Ms. Nita Chowdhury -AM

Contempt Petition No.330/58/2017
(Arising out of Transfer Application No.10/2010)

Brij Mohan Srivastava son of Sri Lalta Prasad Srivastava, resident of
84/11-G/1, Tilak Nagar, Allahpur, District-Allahabad, working as
Personal Assistant in the office of Chief General Manager, Telecom U.P.
(West), Circle Meerut, Meerut.

By Advocate. Shri S.P. Shukla
Versus

1. Rajeev Kumar, the then Chief General Manager, Telecom U.P.
(West), Circle Meerut, Meerut.

2 Hari Shankar Sharma, present Chief General Manager, Telecom

U.P. (west), Circle Meerut, Meerut.

3 Brij Bhshan Sharma, the then Assistant General Manager (Staff-
I), BS.N.L, Office of Chief General Manager U.P. (West) Telecom
Circle, M.D.A. Building, First Floor, Meerut.

4, | Suraj Pal, presently posted as Assistant General Manager (Staff-1),
B.S.N.L, Office of Chief General Manager U.P. (West) Telecom
Circle, M.D.A. Building, First Floor, Meerut.

P — Respondent
By Advocate. Shri LM. Singh
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ORDER

Deli ‘
tvered by Hon’ble Mr. Justice Dinesh Gupta- Member (J)

Shri S.P. Shukla, Advocate is present for the applicant.

2

Present Contempt Petition has been filed by the applicant for non

compliance of the order dated 08.01.2016 passed by this Court in

Transfer Application No.10 of 2010 (Brij Mohan Srivastava vs. Union
of India & Ors.) by which the O.A. was allowed with the following

observation.

«71. Accordingly, OA. is allowed. The impugned
order dated 22.09.2005 (Annexure-I) Is quashed.
The respondents are directed fo work out the
vacancies in the cadre of Stenographer Grade I and
Stenographer Grade I as on 31.12.2003 and if any
vacancy is found fo be available perfaining fo the
period, then consider the case of the applicant for
promotion from Stenographer Grade Il fo
Stenographer Grade Il and then Stenographer Grade
J in accordance with the then existing rules, if he
fulfils other eligibility criferia. The above exercise
shall be completed within a period of four months
from the dafe of receipt of certified copy of this

order”
3. After receiving the aforesaid order of this Court, respondents
have passed the order dated 22.04.20186, which reads as under”-
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4 I view. of the order dated 22.04.2016 passed by the
respondents, It is clear that there is no wilfull disobedience on the part
. | - of the réspondent and respondent has complied with the order of this
Court, Accordingly, the contempt petition is dismissed. However, if the
applicant is still aggrieved by the order of the respondent he may file
mho,kforchallangingthemc. |
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